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NOTIFICATION

The 21st April, 2016

No. LGL.178/2015/12.~ The lollowing Act of the Assam Legislative Assembly which received the assent of

the Governor on 2nd March, 2016 is hereby published for general information.

ASSAM ACT NO.IV OF2016
(Received the assent of the Governor on 2nd Marceh, 2016)

THE ASSAM REPEALING ACT, 2016.
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AN
ACT

to repeal the Assam State Acquisition of Zamindaris Aé:t, 1951.

Preamble Whereas it is expedient to repeal the Assam State Assam Act
Acquisition of Zamindaris Act, 1951; I;IS.S,‘;{VIII of

It is hereby enacted in the Sixty-seventh Year of the
Republic of India as follows -

Short title and 1, {1) This Act may be called the Assam Repealing Act, 2016,
commencement

(2) It shall come into forcc on such date as the State
Government may, by notification in the Official Gazette,
appoint:

Provided that al! cases pending with the State
Government under the Assam State Acquisition of Assam Act
Zamindaris Act, 1951, as on the date of passing of this No. XVIIIof
Repealing Bill by the Assam Legislative Assembly, shail 1951
be disposed of by the State Government within a period
of 6(six) months from the date of passing of this
Repealing Bill by the Assam Legislative Assembly and
the State Government shall appoint a later date for
bringing into force of this Act after the said period of
6(six) months fixed for disposal of pending cases.

Repeal of Assam 2. The Assam State Acquisiton ol Zamindaris Act, 1951 is  Assam Act
Act No. XVIH of hereby repealed. No. XVIII of
1951, ' 1951
(2) Notwithstanding such repeal, anything done or any
action taken under the Act so repealed, shall be
deemed to have been validly done or taken under the
provisions of the Act, so repealed.

S.M.BUZAR BARUAH,

Sceretary to the Government of Assam,
Legislative Department, Dispur,
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